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Shrl p. C. Borooah: What is the 
period to which this study relates, 
which are the cen;res that were .,tu-
died and what were the consumer 
goods that were taken into consIder-
ation? 

Shri I •. N. Mishra: The pf'riod re-
lates to 1950-59. The'·e were ";even 
centres. I will not give 'helr 
names. They are spread out through-
out the country. About ~ l  ~o

modi ties wcre taken into acc.,unt. 

Shrl P. C. Borooah: a~ 1 lenow 
whcthc'l' this review goes to f'stablish 
that the doses Of indirect taxation do 
not fall very heavily on fh" working 
class and on the economically weaker 
C'lasses? 

Shrl L. N. Mishra: As I said earlie'r, 
the emphasis was not on finding out 
some conclusive results but on estab-
lishing some methodology for calc"l-
ation of incidence of indirect taxes. 
Therefore it is difficult to gay as to 
what the real incidence of indirect 
taxes has been. 

Shri (DdraJlt Gupta: Will 'he Gov_ 
ernment ronsider pUblication of the 
report embodying that study? 

Shrl L. N. MlIhra: If permitted, I 
can lay it on the Table of the House. 

Shrl (ndraJIt Gupta: Please do it. 

Shrl Sadhan Gupta: May I know 
whether the report has borne Jut our 
constant experience that .he imposi-
tion of indirect taxes leads to ,:Jreater 
rise In prices of commodities than the 
tax justifles? It!lO, what remedy has 
the report sugge!lted? 

The Minister or Labour olDd Em-
ployment and PlannlnA' (Shrl Nanda): 
In view of the fact that in the ~ at

ment made already it has been said 
that no deftnitc conclusions are in-
tended to be drawn from this ;;tudv, 
because it has only a partial 
coverage, and since it has been 
agrt'f'd that thIs paper will be laid 
on the Table of the House. I do not 
think anything further need be said 
about it. 
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Mr. Speaker: Question No. 77fl has 
already be€'l1 answered. Next Ques-
tion. 
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The Deputy Minister of ExterD&l 
Affairs (Sbrimati Laksbmi Menon): 
(a) Three Naga rebels, who were 
originally arrested by the Burmese 
authorities at Layshi in Burma in 
September 1957, are still under deten-
ti<'n in Burma. 

(b) The matter was informally men-
tioned by the Burmese Government to 
our Ambassador in Rangoon. 

(c) No. 

Sbri Vajpayee: May know it 
any other Naga rebels have crossed 
over to Burma and are operating from 
there? 

Sbrlmati Laksbmi Menon: No Sir' 
we have no information about it. ' 

Sbrl L. Acbaw Singh: May I know 
whether these three Nagas have been 
duly tried in any law court in BurmR 
and convicted to any term ot im-
prisonment? If so, for how long? 

Sbrlmatl Lakabml Menon: No, Sir; 
they have not been tried in a court 
of law or convicted. 

Sbrl Vajpayee: In view of the fact 
that these Naga rebels are Indian 
citizens, may I know the reason why 
the Government cf Bunna has not 
been requested to hand them over to 
India? 

Sbrimati LaksIuDJ MeDOn: They 
have been detained under certain 
offences. It i5 for the Burmese 
Government to try them and do what-
ever they want to do with them. 

Slarl VaJpayee: May we know the 
nature of the offences? 

S ......... tt .-abIunJ Mt'DOIl: It ia 
trespassing into their tftTitory. 

Shri L. Achaw Singh: May J know 
whether these Nagas called them-
selves emissaries of the Government 
of Nagaland and have requested the 
Gcvernment of Burma to allow them 
to leave the country or to give them 
asylum? If so, have the Government 
lIf Bunna dE'cided anythinR on that 
request? 

Shrimati Lakshml Menon: These 
Nagas called themselves Minister of 
the Federal Government of Nagaland, 
Government Secretary of Nagaland 
and Information Director of Nagaland 
respectively when they crossed the 
border into Burma in 1957. Later 
they asked for political asylum which 
the Burmese Government has not 
given. 

Shrl Karbunatb Sinrh: May I know 
whether they have been chargesneet-
cd by the Indian Government or not 
and whether any action tor extradi-
tion has been taken or not? 

Shrimatl Lauhml Menon: No, Sir. 

Sbrl Hem Barua: May I submit .... 

Mr. Speaker: No, Sir. Next ques-
tion. 

Shri Hem Barua: It is not a IIUp-
plementary question. 

Mr. Speaker: Please permit me to 
go on. I am allowing him opportunity 
:1:1 alm()st every question: only here 
and there I do not call him. Does h. 
mean to Ray that I am not calling him? 

Sbrl Hem aa .... : It III not about 
this. I do not want to ~a  any thin, 
about It. 

Mr. Speaker: 1 have decided that 
supplementarieR on this question have 
been sufficiently uked. Next Ques-
tion. 

Overmen'. EUalaaUOD at 
Ko&hapdJa-

-1U. Slirl T. B. VHtal 1Itao: Will 1M 
Minister 01 La .............. '.e •• 
be pleased to Jltate: 




